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( Translation1 

Non payment of Wages to labourers 
from Rajasthan In Baghdad 

5353. SHRI KIRODI LAL MEENA: Will 
th~ Minister of LABOUR be pleased to state: 

(a) whether it is a fact that AN ICE Con-
struction Service Private Limited Company 
exports Indian labourers to Baghdad; 

(b) H so, the location-wise number of 
labourers from Rajasthan who worked in 
Baghdad during the last one year; and 

(c) whether these labourers have not 
been paid their wages and if so, the steps 
being taken to arrange for early payment of 
wages? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Yes, Sir. 

(b) This information is not maintained. 

(c) A few labourers deployed by ANICE 
Construction Services Pvt Ltd. Company in 
Baghdad have complained regarding non-
payment of arrears of their wages. The 
Recruiting Agency concerned was sum-
moned in the Labour Ministry and directed to • 
clear all the arrears of wages to those labour-
ers. He has promised to do so as early as 
possible. 

irrigation potential of Bihar 

5354. SHRI RAJ MANGAL MtSHRA: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether BiharGovernment has sent 
any proposal to Union Government for in-
creasing irrigation potential of the state; 

(b) whether Union Government propose 

to take up a scheme for the oonstruction of 
an embankment on Daha river; 

(c) whether this scheme is pending 
clearance; and 

(d) if so, whether Government propose 
to expedite its execution? 

THE MINISTER OF STATE IN THE 
MINISTRY OFWA TER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) Schemes taken 
up in Bihar are estimated to increase the 
irrigation potential by 1.42 million hectares 
during the 7th Plan. 

(b) No, Sir. 

(c) and (d). Do not arise. 

National Commissio.n on Bonded 
Labour 

5355. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of LABOUR be 
pleased to state: 

(a) whether Government propose to set 
up a National Commission to go into the 
problems of liberated bonded labourers with 
a view to rehabilitate/1hem; and 

(b) if so, the time by which the above 
Commission would be set up? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) No, Sir. 

(b) Does not arise. 

Withdrawal 0tReglstration fee from 
Government Hospitals 

5356. SHRI HARlKEWAL PRASAD: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 
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(a) whether Government propose to 
withdraw the registration fee and admission 
charged'from patients in Union Government 
hospitals in the country: and 

(b) if so, by when? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) and (b). There are no charges 
for registration and admission in Union 
Government Hospitals. 

Increase in prices of Jute Products 

5357. SHRIMATISUMITRAMAHAJAN: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whether prices of jute bags and the 
jute products havo in~reased after the imple-
mentation of the Jute Packaging Material 
Act, 1987 and if so, the extent of increase 
separately; 

(b) the objective of enacting the said act 
and the extent to which these objectives 
have been achieved; and 

(c~ whether other industrial units en-
gaged in the manufacturing of packaging 
material have been affected by this act and 
if so, the details thereof and the manager in 
which these have been affected? 

THE MINISTER OF TEXTILES AND 
FOOD PROCESSING INDUSTRIES (SHRI 
SHARAD YADAV): (a) Prices of jute bags 
have increased over a period of time com-
mensurate with the annual increase in Mini-
mum Support Price for raw jute fixed by the 
Government. Such increases have nothing 
to 00 with the implementation of the Ju1e 
Packaging Materials Act, 1987. 

(b) The Act is primarily intended to safe-
9uardthemterests of millions of jute growing 
farmers to different parts of the country and 

lakhs of industrial workers engaged in manu-
facture of jute goods. The Act seeks to 
harmonise the in!:, ests of both the jute and 
synthetic sectors providing scope for both 
the sectors to play their legitimate role in 
meeting the packaging needs of different 
sectors of the economy. But for the timely 
enactment of this legislation, the traditional 
jute economy would have suffered irrepair-
able damage in the fact of adverse competi-
tion from the largely import oriented cheaper 
synthetic substitutes. However, it should be 
stated here that the constitutional validity of 
the legislation has been challenged by some 
of the private sector synthetic packaging 
units and private cement companies. Since 
the matter is subjudice before the Supreme 
Court of India, it is difficult at this stage to 
estimate the extent which the objectives 
behind the Act have been achieved. 

(c) The Act has lett open a tair share of 
the market for packaging materials other 
than jute for meeting the growing require-
ments of various end-user sectors. Areas 
and percentage levels not covered by the 
mandatory orders under the Act are avail-
able to other packaging materials which can 
play their legitimate role in the overall scheme 
of things. 

[English] 

Affairs of Oargah Khwaja Sahab, Ajmer 

5358. SHRI HEMENDRA SINGH BAN-
ERA: Will the Minister of WELFARE be 
pleased to state: 

(a) whether there have been some 
financial irregularities regarding funds 01 
Dargah Khwaja Sahab, Ajmer; 

(b) if so, the details thereof; and 

(e) the action being taken by Govern-
ment to prevent misuse of funds in view of 
involvement of minority? 




